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EFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL
WESTERN ZONE BENCH, PUNE AT PUNE
Original Application No. 119/2022(WZ)

Sanjay Dhondev Joshi and Anr. ...Applicants
Versus
Ej State of Maharashtra and Others ...Respondents
R

g 5’ REPLY ON BEHALF OF THE RESPONDENT NO. 5
(=] tz:i
}'-g '5 '@‘ THE HON’BLE CHAIRPERSON
8 AND THE OTHER HON’BLE MEMBERS
g é :-g OF THE NATIONAL GREEN TRIBUNAL
Z= a a

MOST REPECTFULL SHEWETH
I, Prashant Ram Bhosale, Age -31, The authorize signatory of
the respondent No. 5, office at Rajapur Nagar Parishad, do
hereby solemnly affirm the affidavit in reply to the original
application as under :-
1. I say states that, all the contentions, allegations and
statements made by the Applicants in the present
Application are denied and nothing therein shall be

deemed to be admitted by the Respondent No. 5, by

ZAMEER N. KHAUIFE
REGD. NO. 16300

EXP. Dt. 31/12/2024
\ Q\RAJAPUR (x5)

01/7.
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reason of non-traverse or otherwise, unless specifically

admitted herein.

. I say that the present Application has been filed by the

Applicants under the provisions of Section 18(1) r/w
Sections 14, 15, and 17 of the National Green Tribunal
Act, 2010. The Applicants are contending that the
Respondents no. 4 to 9 being the Municipal bodies have
not taken any care to prevent water pollution and have
also contended that any of the Municipal Councils do not

have Sewage treatment plants.

. The contentions raised by the Applicants in the para no. B

of the Application is that, the Applicant have received
information on 07/12/2021 wunder RTI that the
Respondents do not have any Sewage treatment facilities
and entire water is discharged to the rivers and or in sea. ]
say that, the Respondent no. 5 belongs to class C
Municipal Council. It is semi government organization
and the Municipal council has to depend on the funds
received from the government for the development of

infrastructure facilities.

. I say that, it is true that Rajapur City does not have its own

Sewage Treatment Plant but the Municipal Council has
made it mandatory to install STP (Sewage Treatment

Plant) in each newly constructed apartment and to treat

the sewage generated in each house in its own premises.
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ADV.
ZAMEER N. KHALIFE
REGD. NO. 16300
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5. 1 say that the Respondent no. 5 has made it mandatory

while issuing completion certificate to the newly
constructed buildings to construct STP in the premises of
the newly constructed buildings. I say that as also the
Respondent no. 5 have made it mandatory for residential

buildings to construct soak pit.

. I say that, considering the geographical structure of the

city there is a need for Decentralized STP for which a
large amount of expense will have to be made and a
detailed DPR needs to be prepared. I say that for
preparing DPR and appointing an agency, the Respondent
no. 5 has passed a General Resolution no. 168 dated
16/11/2019 to that effect and with respect to that a
communication dated 11/01/2023 has been addressed to
Maharashtra Jeevan Pradhikaran at Ratnagiri Department
bearing outward no. A.V./0065/2022-23. Hereto annexed
and marked an ANNEXURE — 1 is the copy of letter
dated 11/01/2023 bearing outward no. A.V./0065/2022-
23

. | say that pursuant to communication dated 11/01/2023

the Maharashtra Jeevan Pradhikaran issued a letter dated
20/01/2023 to the Respondent no. 5 thereby informing to
appoint Project Management Consultant for installation of
STP at their level since the Maharashtra Jeevan

Pradhikaran is not having sufficient Engineers for

execution of Jal Jeevan Mission. Hereto annexed and
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marked an ANNEXURE — 2 is the copy of letter dated
20/01/2023.
8. I say that as per Government decision dated 14/02/2023

guidance notes were issued for implementation of Swachh
Maharashtra Abhiyan SB M2.07, wherein it states that as
per letter dated 8/4/2021 of Maharashtra Jeevan
Pradhikaran list of 16 companies/organizations have been
prepared for Project Management Consultant amongst
which one company/organization shall be appointed as
Project Management Consultant.

9. 1 say that thereafter, the Respondent no. 5 addressed
communication  dated 16/03/2023  to  various
agencies/companies vide for preparing detailed project
report for sewage treatment. Hereto annexed and marked
an ANNEXURE — 3 collectively are the copies of letter
dated 16/03/2023.

10.1 say that Geo Spatial Studio vide its communication

dated 31/03/2023 agreed to Respondent no. 5 to work at
the rate of 2.99%. Hereto annexed and marked an

ANNEXURE — 4 is the copy of letter dated 31/03/2023.

11.1 say states that, under the Government’s Swachh Bharat
Abhiyan 2.0, Respondent no. 5 has prepared an action
plan amounting to Rs. 10,35,60,000/- for Rajapur city’s
waste water management. | say that the Swachh Bharat

Abhiyan phase no. 1 (solid waste management) is in the
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final phase and after completion of the same it is planned
to implement the Swachh Bharat Abhiyan 2.0.

12.1 say that for installation of STP under the said scheme
various land have also been finalized by the Respondent
no. 5. It is further submitted that after preparing the
detailed project report in Swachh Bharat Abhiyan 2.0, it is
planned to take a decision regarding the finalization of
land. It is submitted that the Respondent no. 5 is taking
every possible action as also efforts toward waste water
management.

13. 1 say that the Respondent is well aware of the rules and
has wholly complied with the procedures and the rules of
the Act. In consonance of the said rules the Respondent

has made it mandatory to all the buildings to execute their

own sewage tank.

14. Further I say that it does not have its own STP, but the
municipal council has made provisions in the building
permit itself to install STP for newly constructed
apartments in the city.

15. Considering the said matter, we do not agree that the

applicant is drawing the conclusion that the municipal

council is indifferent towards the process of sewage and
for that Respondent number 1-2&3 should take action

against the municipal council. The municipal council is a

semi-governmental organization and since the municipal

council has to depend on government funds for the
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development of infrastructure, this work has not yet been

completed due to lack of funds.

16. I say that the contentions made by the Applicants in the

b 8

18.

Application are totally false and misinterpreted therefore
the said Application may be disbelieved.

Further I say that, it is trying to treat sewage and has
submitted a proposal to the government. The respondent is
well aware that the importance of the city in the Western
Ghats and the said Respondent is sensitive about the Flora
and Fauna, Biodiversity near this city and the Municipal
Council is sensitive about taking various measures
through the Municipal Council to make the city pollution
free and for that an action plan has been prepared as

above.

REPLY TO LIMITATION
The contentions raised by the Applicant in the limitation

clause shows that the Applicant has preferred the Application

within the limitation however the Applicants in memorandum

of Application have mentioned that the Application is under
section 18(1) r/w Sections 14, 15, and 17 of National Green
Tribunal act 2010. Here if the Application is treated as under
section 14 then the Application is beyond the limitation as it is

liable to be dismissed with cost on the part of the Applicants.

*Section 14(3) of the Act states that™-




el - NOTED & RGiSTERED 244

.....................
...............

(3) No application for adjudication of dispute under this section
shall be entertained by the Tribunal unless it is made within a
period of six months from the date on which the cause of action for
such dispute first arose:

Provided that the Tribunal may, if it is satisfied that the applicant
was prevented by sufficient cause from filing the application within
the said period, allow it to be filed within a further period not

exceeding sixiy days.
REPLY TO JURISDICTION

19. Application invoking the jurisdiction of this Hon’ble Tribunal
u/s 14 of the NGT Act, 2010 is not maintainable and therefore

o the present Application filed by the Appellant ought to be
"*UFE\ " ".:‘- dismissed.
) 20. In the view of the facts and circumstances stated and

contentions raised hereinabove. it is submitted that the prayers

sought by the Applicant seeking the legal actions against the
Respondent Nos. 4 to 9 are not maintainable and therefore the

present Application filed by the Applicants ought to be

dismissed. M
@ U l
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VERIFICATION
[ Prashant Ram Bhosale, the signatory authority of the
respondent No. 5 do hereby solemnly affirm that whatever stated in
the abovementioned affidavit is true and correct as per my best
knowledge and I believe that the same is correct.

) Solemnly affirm at Rajapur
»

1[\@" Date - 1§ Joy| »023 _ v
v. HV‘C}TJV\O \. PCJ':\ . MPY)6SI 8 [200 Respon ea}qN
(M

5
A hosale)
ﬁ* \GPUV‘ 6?\ + Ram Bhos

: oIl _ CHIEF - OFFICER
*Ta) Reqapue™ WO nogt Be?‘;!g%éfwunmmpai Cour~

Identified and explained by me

N

Advocate for respondent No. 5

(ADV. RAKESH BHATKAR)

EXP. DU 5000 02
RAJAPUR (MS)/ T

Of/r oF \‘\

GOVERNMENT OF INDIA
317/A, Jawahar Chowk, Rajapur,
Tal.-Rajapur, Dist.-Ratnagiri,

ADV.ZAMEER N.KHALIFE e D.NO. 16309 Maharashtra - 416 702.
ADVOCATE & NOTARY \\ cXP. Dt, 31!12/202‘
GOVERNMENT OF INDIA \ ON\RAIAPUR (3)
_MRagd.No.16300,Rajapur (MS) \Ol

J
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Rajapur Nagar Parishad
Phone Office - (02353) 222039 /E-mail-rmcrajapur.2008@gmail.com

0.No./A.V./0065/2022-23 Date : 11/01/2023

To,
Hon. Executive Engineer
'Maharashtra Life Authority

Ratnagiri.

Sub- Preparation of detailed project report on construction of
STP system for sewage treatment.
Sir,

According to the above topic, it is proposed to set up an STP
system for treating waste water under the Rajapur Municipal
Council and for preparing a detailed project report in this regard,
General Assembly Resolution No. 168. You are being appointed on
'16/11/2019 and it is requested that a detailed project report of
Rajapur Municipal Council be prepared bﬂ you.

This office has been advised to pay the project management

consultancy fee for the said work.
Your faithfully

Chief officer

Rajapur Municipal Council
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Maharashtra Life Authority
Division , Ratnagiri.

Office Address :- Executive Engineer, Maharashtra Life Authority
Departrnenf, Ratnagiri "Jalbhavan" Ground Floor Salvi Stop
Ratnagiri- 415639. Telephone No. - (02352) - 222518
E-mail-ce.ratnagiri@mjp.gov.in OR exe.mjpdiv@gmail.com
O. No. MLADR/Tansha-2/Rajapur N.P./163/2023

Dated- 20/01/2023.
To,
Chief officer,
Rajapur Municipal Council,

Tal. Rajapur and Dist. Ratnagiri.

Sub:- Regarding preparation of detailed project report
on construction of STP system for sewage
treatment.....

Ref: Your office letter no. 0065, dated 11/01/2023.

As per the above reference letter, we have informed that
Maharashtra Life Authority has been appointed as Project
Management Consultant for preparation of detailed project report for
'construction of STP system for sewage treatment in Rajapur city. At
present, the Jal Jeevan Mission program is being implemented
under this department and the central and state governments are
insisting that all the works be completed by March 2024. However,
this department has very less manpower of engineers required to
implement the schemes approved under the Jal Jeevan Mission
programme. Prof. It is through this that the PMC is assigned to

external agencies for the supervision and monitoring of the schemes.
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This is to inform you that we have decided to appoint external project
management consultants from our level to prepare a detailed project
report for setting up of STP system for sewage treatment in Rajapur
city.

This is for your information and further action..

Encl: Nil
S/d
(Nitin Uparel)
Executive Engineer
Maharashtra Life Authority

Department, Ratnagiri

Copy:- Hon. Civil submission to Superintending Engineer, MLA
Mandal Panvel for information.
Rajapur Nagar Parishad General Meeting Dated
16/11/2019 Resolution No. 168 extract
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Resolution no. 168

For Rajapur Nagar Parishad an administrative report was read
regarding the preparation of a detailed project report for setting up
the STP system.

According to the report, approximately 1.4 MLD of sewage is
being generated within Rajapur Nagar Parishad limits. It is
necessary to treat the waste water generated as per the rules of the
government and since no treatment is being done on the waste water
at present, we are receiving repeated notices from the Maharashtra
Pollution Control Board.

Also, the next phase of Swachh Bharat Abhiyan is to treat and
reuse the waste water. However, as it is mandatory to implement the

said matters, STP system needs to be set up.

For MTP Approval is being given to appoint Maharashtra Life
Authority Board, Ratnagiri for preparation of detailed project report
for setting up the system...

Resolution unanimously approved

S/d
Signature /-xxx
(Adv. Jamir Khalifa)
President

Nagar Parishad Rajapur






25%

Rajapur Nagar Parishad
Phone Office - (02353) 222039/ E-mail-rmcrajapur.2008@gmail.com

0.No./A.D./0432/2022-23 Date : 16/03/2023

To,
M/s. Bapkos Ltd., Thane

Sub: Regarding preparation of project report
Sewerage under Central sponsored Swachh
Maharashtra Abhiyan Nagri 2.0

Ref:- Urban Development Department of Government
of Maharashtra Circular No. Swama-2022 /P.No.6
(Shikana)/Navi-34, dated February 14, 2023.

Pursuant to the above mentioned topic, a sewage project for
Rajapur Municipal Council has been proposed and yov have been
appointed for Konkan Division by the government to prepare a
detailed project report. However, you will inspect the city of Rajapur
in the next 8 days and give a detailed presentation in this regard.

'Th_is request should be made before the Principal.

S/d
Chief officer
Rajapur Nagar Parishad







259

Rajapur Nagar Parishad
Phone Office - (02353) 222039 /E-mail-rmcrajapur.2008@gmail.com

0.No./A.D./0491/2022-23 Date : 16/03/2023

10,

M/s. Tandon Urban Solution Mumbai

Sub: Regarding preparation of project report
Sewerage under Central sponsored Swachh
Maharashtra Abhiyan Nagri 2.0

Ref:- Urban Development Department of Government
of Maharashtra Circular No. Swama-2022/P.No.6
(Shikana)/Navi-34, dated February 14, 2023.

Pursuant to the above mentioned topic, a sewage project for
Rajapur Municipal Council has been proposed and you have been
appointed for Konkan Division by the government to prepare a
detailed project report. However, you will inspect the city of Rajapur
in the next 8 days and give a detailed presentation in this regard.

This request should be made before the Principal.

S/d
Chief officer
Rajapur Nagar Parishad
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Rajapur Nagar Parishad
Phone Office - (02353) 222039 / E-mail-rmcrajapur.2008@gmail.com

O.No./A.D./0490/2022-23 Date : 16/03/2023

To,

M/s. Geo Spatials Studio L.N.P. Pune
M/s. Plyning Solution Vadodara
Alongwith collaboration

Sub: Regarding preparation of project report
Sewerage under Central sponsored Swachh
Maharashtra Abhiyan Nagri 2.0

Ref:- Urban Development Department of Government
of Maharashtra Circular No. Swama-2022/P.No.6
(Shikana)/Navi-34, dated February 14, 2023.

Pursuant to the above mentioned topic, a sewage project for
Rajapur Municipal Council has been proposed and yow have been
appointed for Konkan Division by the government to prepare a
detailed project report. However, yov will inspect the city of Rajapur
in the next 8 days and give a detailed presentation in this regard.

This request should be made before the Principal.

S/d
Chief officer
Rajapur Nagar Parishad
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M/s. Geo Spatials Studio L.N.P.
O.No.GSS/PNP/2022-23/218 Date : 31/03/2023

To,

Chief Officer

Rajapur Nagar Parishad
Tal. Rajapur, Dist. Ratnagiri

Sub: Regarding preparation of project report
Sewerage under Central sponsored Swachh
Maharashtra Abhiyan Nagri 2.0 for Rajapur Nagar
Parishad
Ref:- 1. Your office letter No. O.N./A.D/
0490/ 2022-23, dt. 16.3.2023
2 Urban Development Department of
Government of Maharashtra Circular No.
Swama-2022/P.No.6 (Shikana)/ Navi-34,
4 dated February 14, 2023.
Respected Sir,
werk
We are yeo_dj o Aas Project Management Consultant for
Sewerage Works under Central Government sponsored Swachh
Bharat Abhiyan (Civil) 2.0 for Rajapur Municipal Council as per the

above subject through reference letter at 2.99% of project report cost
Civil submissions for

Yours faithfully
S/d
Sachin Joshi
For Geo Spatial Studio LLP



